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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI NIHAR RANJAN
LASKAR); (a) to (e). The Drugs Con-
sultative Committee, which is a statu-
tory body appointed under the Drugs
and Cosmetics Act, consisting of repre-
sentatives of the Central and State
Governments had set up a Sub-Com-
mittee to screen various drug combi-
nations marketed in the country and
make recommendations regarding ihe
\ weeding out of irriational formulations.
The Sub-Committee has made recom-
mendations regarding the weeding out
of certain categories of drug comtina-
tions. The recommendations of the
Sub-Committee have been circulated
to the Associations of Drug Manufac-
turers for their comments. These com-
ments have been received and are
being considered by the Sub-Com-
mittee. The flnal report of the Sub-
Committee will be placed before the
Drugs Consultative Committee for
consideration. Further action in the
matter will be taken op the basis of
the decisions of the Drugs Consulta-
tive Committee,

It is possible that certain drug com-
binations which have been recommend-
ed to be weeded out by the Sub-Com-
mittee may have been included in tbe
lists of essential drugs prepared by the
State Governments. However, alter
the Drugs Consultative Committee has
taken a decision in the matter, the
State Governmelts will be advised to
revise the Lists of essential drugs
accordingly.

Non-Recocnition of ‘“Nature Cure” as
a system of Medical Treatment

1532. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have re-
cognised “Nature Cure” as a system of
medical treatment;

(b) if not, the reasons therefor;

(c) whether the Indaian Institute of
Natural Therapeutics has been appeal-
ing to (jovernment to recognise and
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give grants or aid to help Nature Cure
and hygiene; and

(d) if so, what is the policy of Gov-
ernment towards Nature Cure and
Yoga?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI NIHAR RANJAN
LASKAR); (a) and (b). In the absence
of adequate inlrastructure, the Centrpl
Government has so far not formally
recognised Nature Cure as a system of
medical treatment.

(c) In the absence of complete ad-
dress of the Institute and .communica-
tion reference number and date, it is
not possible to make any comments.
Grants to Nature Cure and Yoga
institutions are sanctioned through the
Central Council for Research in Yoga
and Naturopathy, New Delhi.

(d) The Government of India have
been encouraging the role of Nature
Cure and Yoga in the promotion of
health care. A separate Council viz,
the Central Council for Research in
Yoga and Naturopathy has been set up
as an autonomous organisation with
the object of promoting, coordinating
and developing research in Naturopa-
thy and Yoga in the country. Provision
has also been made for the setting up
of a National Institute of Naturopathy
in the Sixth Plan.
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Bandel-Katwa Line

1535. SHRI SAIFUDDIN CHOU-
DHURY:

SHR] RUP CHAND PAL:

Will the Minister of RAILWAYS be
pleased to state:

(a) the steps taken, so far, by Gov-
ernment regarding the long standing
demand for doubling the Bandel-Katwa
line in Eastern Railway; and

(b) the details in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) ana (b). The existing capa-
city on Bandel-Katwa section is con-
sidered arlequate to meet the present
requirement o trafic. The doubling
of this section is, therefore, not justifi-
ed.

Handling of Coastal Cargo

1536. SHRI E. BALANANDAN: Wwill
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the port conditions in
the country for handling of coastal
cargo are satisfactory; and

(b) the steps which Government
have taken or propose to take in <his
regard, port-wise?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) By and large the facilities
for handling coastal cargo are satise
factory at all the [ndian Major Ports.

(b) There are common facilities at
major ports for handling coastal cargo
and cargo originating from or exported
to various foreign destinations. A pro-
vision of Rs. 548 crores has been made
in the Sixth Five Year Plan for deve-
lopment/modernisation of facilities at
major ports. These will also improve
facilities for handling coastal cargo.
The charges levied by various Ports
are generally lower for handling coas-
tal cargo than tRose for handling im-
port/export cargo.





